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CATIJ/12 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

NEW DELHi 

O.A. No. 	 198 

\C 
DATE OF DECISION 

Petitioner 

Advocate for the Petitjoneus) 

Versus 

- Respondent 

Advocate for the Responcitmi(s) 

CORAM 

The Hon'ble Mr. 

The I-ion'ble W. 

Whether Reporters of local papers may be allowed to see the Judgement? fr' 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? It" 

Whether it needs to be cIrculated to other Benches of the Tribunal? c-c 
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, 	 IN THE CENTRAL AD1iI('ISTRRTIVE TRIBUNAL 	HYDERA BAD 
BENCH AT HY'JER.\BAD 

O.A.No.601 of 1937. 	 Date of Order 	15-10-1989. 

P.\J,Rama Nrsaiah 	-' 
...Applicant 

Versus 

The Post Master General, Andhra Pradesh 
Circle, Hyderabad and 2 othrs. 

....Respondents 

fr 

Counsel for the Applicant 	Shri K.S.R.Anjaneyulu 

Counsel for the Respondents 	Shri J.Ashok Kumar 

C OR AM 

HUNOURA8LE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN 

HOIJOURABLE SHRJ DcSURYA RRO 	I1EMBER (3) (I) 

(Judgment of the Bench dicted by Hon'ble 
Shri 8.N.3ayasimha, Vice-Chairman) 

The applicant who is working as an Inspector of 

of Post Offices has filed this application against his 

non-2rurnotion as Assistant Superintendent of Post Offices 

The applicant contends that the promotion to the 

post of Aàsistant Superintendent of Post Offices is on 

the basis of seniority cum fitness. Despite his having 

good record of service he has not been considered for 

prornction and thus he has been superseded. Certain adverse 

4-: 
entrias were made by the reporting ovficqr in 19OZbid4935 

C 	

- 

and they are. not valid. He was also aüarded the puniah&iOnt 

of with holding one increment for one 

mnt was not valid a the periodaf 

I'
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To 

The Post Master General, 
Andhra Pradesh Circle, Hyderabad. 

The Director of Post Services, 
Eastern Region, iijayauaoa. 

The Superintendent of Post Offices, 
Khammam. 

One copy to Nr. K.S.R.Anjaneyulu, Advocate 
1--3559  Jawaharnagar, Bakaram, Hyderabad-.20. 

One copy to Nr.J.Ashok Kurnar, S.C. for Postal Dept., 
Hyderabad. 

One spare copy. 
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treated as duty as he was seriously ill. He was also 

allowed to cross efficiency bar. He theefore contends 

that his non promotion is illegal. 

2. 	 A counter has been filed by the respondents 

dnying the contentions raised by the applicant. 

3. WE: have heard tIe learned counsel for the applicant 

Shri 4njaneyulu and the learned standing counsel for the 

department Shri Ashok Kumar, who has 'produced thu relevant 

records. We find from the records that the Dertmental 

Promotion Committee has considered the applicant ulong with 

others and came to the conclusion that he doesnot deserve to 

be promoted on the basis of his record as reflected in the 

Confidential Reports. Since the D.P.C. has cOnsidered the 

record of service of the applicant and found him not fit for 

promotion, we do not rind any :ierit in the contentions urged 

by the applicant. The qj plication, is accordingly dismissed. 

No orders as to costs. 

/ 
(e.c.:AyAsINHR) 	 (o.SURYA RRO) 

, 	 Uice—Chajrman 	 Nember () (I) 

Dt. 16th flctober, 1959. 	 \ko\ 
Dictated in Open Court. 
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